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SHRI SATYASADHAN CHAK-
RABORTY (Calcutta South) : They
are making money out of cement;
they are making money out of
sugar.

MR. SPEAKER : I have allowed
Dr. Bhoi. Why don’t you listen?

DR. KRUPASINDHU BHOIL
(Sambal pur): Just now, Mr. Vajpayee
was threatening the Chair and casting
aspersions on the Chair. It 1s a
question of the prestige of the whole
House. He should not threatenthe
Chair like this. He should withdraw
it immediately. We respect him as
an Hon. Member of Parliament.

He can say the speaker should admit
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it for discussion, but he should not
threaten the Chair. Itis a shame
to the House. (Interruptions)

MR. SPEAKER : The sessions
of Assemblies are there, It is for
them to order.

SHRI SATYASADHAN CHAK-
RABORTY Sir, you know how
the prices of cement are going up-
The whole cement policy should be

discussed. (Interruptions)
MR. SPEAKER Item 8.
Secretary.

MESSAGE FROM RAJAY SABHA

SECRETARY : Sir, I have to
report the following message receiv-
ed from the Secretary—General of
Rajya Sabha :—

«Tn accordance with the provisions
of rule 111 of the Rules of Proce-
dure and Conduct of Business in
the Rajya Sabha, I am directed to
enclose a copy of the Major Port
Trusts (Amendment) Bill, 1982,
which has been passed by the
Rajya Sabha at its sitting held on
the 22nd March, 1982.”

MAJOR PORT
(AMENDMENT)

TRUSTS
BILL

As PASSED BY RAJYA SABHA

SECRETARY: Sir I lay on the
Table of the House the Major Port
Trusts (Amendment) Bill, 1982, as
passed by Rajya Sabha.




